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4623, SHRI DIGVIJAY SINH: Will 
the Minister or TOURISM AND CIVIL 
AVIATION be pleased to state: 

(a) whether Government are awat'e 
that if Charter operators of foreign. air 
carriers are allowed to come to India, 
the foreign tourist trame would en-
hance substantially; 

(b) was this system very success-
fully introduced in Sri Lanka; and 

(c) whether to augment interna. 
I tional tourist trade, Government have 

envisaged such operations in India as 
a destination point? 

THE MINISTER OF TOURISM 
AND CIVIL AVIATION (SHRI A, P. 
SHARMA): (a) to (e). Foreign 
Charter Companies are already al-
10we4 to operate charters to India. 

It is understood that a number of 
foreign charters are operating to Sri 
Lanka. 
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Mil. Parle BeYera," Private Ltd. 

4625. SHRI HARISH CHANDER 
SINGH RAWAT: Will the Minister of 
FINANCE be pleased to state: 

(a) whether Government are aware 
that some case of excise duty evasion 
has been proposed against Mis. Parle 
Beverages Private Limited if so, what 
action Government propose t8 take; 

(b) whether any show cause-cum-
demand notices have been issued to 
the above parties durilll the perl_ 
from lst August, 1973 to 31st March, 
1980 as for differential duty; and 

(c) il so, the amount .1 evasioD of 
excise duty involved in this relard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
SAWAI SINGH SISODlA): (a) and 
(b). Yes, Sir. Show cause-cum-de-
mand notices haVe been issued to MIs. 
Parle Bevenages Private Limited, 
Bombay, for the alleged evasion or 
duty during 1-8-73 to 31-3-80 Lnd these 
are under adjudication proceedings. 

(c) The amount of evasion of duty 
involved is Rs. 1,23,91,373.36 P. 

Ke, Punchba, Operators in Dlreetor.te 
of EIci8e and Customs 

4626. SHRI T. S. NEGI: Will the 
Mklister 01 FINANCE be pleaSed to 
refer to the repliea given to Uilstarred 
Questions Nos. 613 and 709 on the 21st 
N"vember, 1980 regarding confirma-
1ionlpromotion of Key Punching Ope-
rators in Directorate of Excise and 
Customs and state: 

<.) what concrete steps are being 
·takeD to improve the lot of the Xey 

Punching Operators in the Directorate 
o! Excise and Customs, who have pass-
ed the Departmental typina test and 
Departmental Examination of. tbe 
U .D.C., Grade; and 

(b) whether Government propose 
considerinl the cases of their contir-
mations in accordance with the re. 
commendatioDs of the Pay Commission 
to conftrm 80 per cent posts each ye3r? 

THE MINISTER OF STATE INTH£ 
MINISTRY OF FINANCE (SHRI 
SAWAISINGH SISODIA): <a) Ac-
cm-ding to the existing orders eligible 
K.P .Os. with a minimum of seven 
years service in the grade can be con-
sidered for promotion to the post \Jf 
U.D.C. However, the qualifying ser-
vice was relaxed to four years as an 
ad hoc and purely temporary measure 
as eli"ible LDCs/KPOs with seven 
years service were not available for 
promotion against the existing vacan-
cies in the grade of UDC. All vacan-
cies in the grade of UDe except ftve, 
which becanle available in December, 
1980, bave been filled up by promoti-.ln 
Of LDCs/KPOs. As LDCs/KPOs with 
4-5 years sen'ice have been pro!l1o-
ted as U.D.Cs., there is no stagnation 
and the promotion prospects from 
LDC/KPO to U.D.C. are quite satis-
factory. The posts of U .D.Cs. are 
created with reference to the workload 
and relevant norms and oot merely 
for making promotions from lower 
grades. The eases of existing KPOs, 
eligible for promotion to the grade 
of U.D.C. will be considered for su~h 
promotion in dUe course as and when 
vacancies in the grade "f UDC are 
available. 

(b) The cases of eligible candidates 
fOr conftrmation will be cOnsidered as 
and when permanent posts become 
available. 
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4627. SBRI B. D. SINGH~ Will the 
Minister of FINANCE be pleased to 
state: 

(a) wliether Govftnment are aware 
that foreign exchange amoun~ to 




